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PUNJAB VIDHAN SABHA
Monday, the 14th June, 2004

The Vidhan Sabha met in the Punjab Vidhan Sabha Hall,
Vidhan Bhavan, Sector 1, Chandigarh at 2.00 PM.
Mr. Speaker (Doctor Kewal Krishan) in the Chair,
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HIId™T A& | He was born at Village Waizel, District Lahore in 1922. He joined
army on 19th August, 1940. Subsequently, he joined Azad Hind Fauj and fought
battle against Britishers. With his sad demise, the State has been deprived of the
services of a brave Freedom Fighter. With profound grief and sorrow, I pay my
sincere homage to him.

Speaker Sahib, I am deeply grieved to inform that Sardar Rattan Singh,
Freedom Fighter left for his heavenly abode. He was born at Village Shamgarh in
1917. He joined British Army in 1937 and served at Multan Queta-Cantonments.
He joined Azad Hind Fauj under the command of General Mohan Singh in 1942.
He was arrested and imprisoned during the battle against British Forces under
the command of Netaji Subash Chander Bose. He was honoured with ‘Tamar
Patra’ by Smt. Indira Gandhi in 1972. With his sad demise, the State has been
deprived of the services of a brave Freedom Fighter. With profound grief and
sorrow, I pay my sincere homage to him.

I am also deeply grieved to inform that Sardar Arjan Singh, Freedom
Fighter left for his heavenly abode on 1st April, 2004. He was born at village
Bharthala on 20th February, 1913. He joined Military in 1937 and subsequently,
joined Azad Hind Fauj at Singapore under the command of General Mohan
Singh in 1942. He imparted training to new recruitees at Kualalumpur. He was
arrested by British Forces in 1944 and sent to Burma for imprisonment. He
‘was released from jail in December, 1945 but he was kept under police
observation. With his sad demise, the State has been deprived of the services
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[ HY H3dT]
of a brave Freedom Fighter. With profound grief and sorrow, I pay my sincere
homage to him.

Sir, may I now request and move that the feelings expressed in the
honour of the deceased in this House be conveyed to their families.
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Please have your seats.

Now the House stands adjourned till 10.00 A.M. on Tuesday, the 15th
June, 2004.

*242 PM. (The Sabha then* adjourned till 10.00 A.M. on Tuesday,
 the 15th June, 2004).

3562/PVS—Govt. Press, U.T, Chd.
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PUNJAB VIDHAN SABHA
Tuesday , the 15" June, 2004

The Vidhan Sabha met in ‘the Punjab Vidhan Sabha Hall,
Vidhan ~ Bhavan, Sector-1, Chandigarh, at 10-00 A.M. Mr. Speaker
(Doctor Kewal Krishan) in the Chair.

STARRED QUESTIONS AND ANSWERS
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MINISTER FOR MEDICAL EDUCATION AND RESEARCH
(CHAUDHARY SANTOKH SINGH) :

”

(a) The total amount received by the Municipal Council,
Hoshiarpur  from the Excise Department on account
of additional excise duty in lieu of octroi on liquor from the
year 2001 till date is Rs. 33,85,599/-.

4“"v

(b) There is an outstanding amount ofe Rs.27,55,127/- on
account of levyof additional excise duty on liquor. This
¢ amount shall be disbursed to Municipal Council, Hoshiarpur

as soon as it is released by the Department of Finance.
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ANNEXURE "A"
[ VACANT POSTS OF PRINICIPALS/LECTURERS
W
S. No. Name of Block Principal Lecturer
District : Faridkot
. L Faridkot-1 - 02 03
2. Faridkot-2 ' 06 . 08
3. Faridkot-3 ’ 03 . 04
4. - Jaito ' 06 09 ’
5 K : ' ‘. . : .‘L" :
1 . ot Kapura . 06 04 ) }
] ----------------- » K
5 23 ' ‘ 28 ’ oy
. : i
. . .!
i
,:
!
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8 S.No.  Name of Block Principal Lecturer
District : Moga
< 1. Moga 31 15
. 2. Dharam Kot 06 02
3. Bagha Purana 09 11
4. Nihal Singh Wala 13 39
59 67
District : Muktsar
1. Muktsar-1 07 15
2. Muktsar-2 13 28
3. Malout 12 40
4. Gidderbaha-1 07 19
c.
i 5. Gidderbaha at Doda 03 08
6. Lambi 12 30
54 140
District : Ferozepur
1. Ferozepur-1 01 12
2. Ferozepur-2 03 14
. 3. Ferozepur-3 00 07
4. Ferozepur-4 10 02
s Abohar-1 04 16
. 6. Abohar-2 06 15
7. Khuhian Sarwar-1
Khuhian Sarwar-2 09 12
9. Khuhian Sarwar-3
-
P4 10. Fazilka-1 01 10
) 11.  Fazlka-2 07 13
12. Zira-1 03 11
13. Zira-2 02 07
14. Zira-3 01 02
()ri((/mul with;
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L
R o

5. Na Name of Block Principal {ectarer
15 Jala Iahaci -4 03 09 N
10. Jalatabad-3 02 05 .
17. Guyy Harsahai- 01 07
i8. Gury Harsahai-2 02 05 ;
19 Gury Harsahai-3 , | 04 01
0.~ Ghal Kbhard-1 ‘ 02 06
21 yhat Khwrd-2 02 i0
69 165
District : Mansa - . -ty
1. Minsa . o7 i7
2. Bhikhi 09 24
3 Budhladba 1 29
4. Sardul Garh 08 26
5 Jhuneer . 03 12 )
T 38 108
District : Bhatinda
i Bhatinda HY i} .
2. Sangat 00 | 12
K Nathana 05 04
4. Tatwandi Sahbo i4 28 ~
3. Manﬁ Phu! Bast is 3s - v
8. Mandi Phol West 06 14
56 03

riginal with;
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. S. No. Name of Block Principal Lecturer
A
B
District : Ropar .
I. Ropar-i, 04 06
{ 2. Ropar-2  ~ Qs 07
. . 3. Anandpur Sahib 03 04
4. Majri 02 02
5. Kharay-1 02 01
. 6. Kharar-2 - .
1. Kharar-3 02 02
8. Chamkaur Sghib ¢ 07 03
9. Morinda 01 03
10. Takhat Garh 02 02
1. Nurpur Bedi 04 04
12. Nangal 04 ' 06
13. Kurali 02 02
9 w 38 42
| District : Ludhiana
1. Ludhiana-1 06 06
| 2 Ludhiana-2 07 04
3. Ludhiana-3 ) 04
4. Mangat-1 01 -
5. Mangat-2 04 02
Y [}
6. Mangat-3 08 18
7. Khanna-1 . 05 07
‘ 8. Khanna-2 . ’ 06 o7
9. Samrala-{ 02 05
. 10.  Samrala-2 ' 03 07
) /4 1. Dehlon-1 : 04 09
12. Dehlon-2 13 12
13. Sidhwan Bet-1 ' 06 12

Original with; )
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[fFftor H3dt]
&
S. No. Name of Block Principal Lecturer
14. Sidhwan Bet-2 04 08 3.
15. Sudhar 05 08 .
16. Pakhowal 12 14
17. Jagraon 07 16 ]
18. Doraha 06 14
19. Machi Wara 06 11
; 106 164
District : Patiala
1. Patiala-1 01 06
‘ 2. Patiala-2 03 01 -
i 3. Patiala-3 02 01
| 4. Bhuner Heri-| 02 04
5. Bhuner Heri-2 06 04
6. Dera Bassi-1 04 02
7. Dera Bassi-2 05 -
8. Rajpura-1 05 04
0 Rajpura-2 02 ' 05 g
4 10. Banur 02 02
! 11. Ghanaur 06 02
| 12. Bhadson at Nabha-1 02 04 ‘
l 13. Bhadson at Nabha-2 04 03
L 14. Samana-1 - 05 12
: 1S.  Samana-2 03 02
‘ 16. Samana-3 05 05 R hY
1 57 57
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S. No. Name of Block Principal Lecturer
N
District : Fatehgarh Sahib
1. Sirhind-1 ' 02 . 01
2. Sirhind-2 02 02
< 3. Sirhind-3 04 08
. 4. Bassi Pathana-1 03 \ 05
5. Bassi Pathana-2 03 07
6. Khamano | 05 14
| . ; - '
19 37
District : Sangrur
1. Sangrur 05 02
2. Bhawani Garh 08 08
3. Sunam-1 05 15
4. Sunam-2 05 02
5. Cheema 05 03
] w: 6. Lehra Gaga 10 26
7. Barnala 10 03
8. Mehal Kalan 06 12
9. Sehna 04 04
10. Dhuri 08 02
1. Sher Pur ’ 05 05
12. Maler Kotla-1 09 03
13. Maler Kotla-2 04 02
14. Ahmedgarh 03 02
N 87 \ 89
District : Hoshiarpur
) l. Mahilpur-1 04 06
2. Mahilpur-2 03 03
3. Dasuya-1 04 03
- 4. Dasuya-2 07 13
'Y ( S. Mukerian-1 06 ) 07
6. Mukerian-2 03 10
7. Hajipur 05 13
8. Garhshankar-1 ' 08 11

()ri((/um/ with;
Punjab Vidhan Sabha
[)i((]ili/uc[ ]))f;

Panjab Digj




(2)22 PUNJAB VIDHAN SABHA | L3TH JUNE, Z0U%
[ffmrr 3]
S. No. Name of Block Principal Lecturer
J 9. Garhshankar-2 03 13
: 10. Bhunga-1 02 01
| 11. Bhunga-2 03 04
1 12. Hoshiarpur-1A 01 -
b 13. Hoshiarpur-1B - -
; 14. Hoshiarpur-2A 03 -
| 15. Hoshiarpur-2B 02 02
16. Tanda-1 06 03
4 17. Tanda-2 01 03
18. Talwara 03 12
19. Bulowal - 02
1 64 106
s
District :Jalandhar s
I. Nakodar-1 04 16
2. Nakodar-2 04 11
; 3 Shahkot-1 03 09
‘ 4. Shahkot-2 03 10
I 5. Loﬁiana 03 15
6. Jalandhar East-1 05 05
] 7. Jalandhar East-2 04 05
1;1 8. Jalandhar East-3 05 01
ﬂ 9. Jalandhar East-4 04 17
*“ 10, Jalandhar West-1 . 05 04
} 11 Jalandhar West-2 03 04
12 Adampur 04 04

|

|
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STARRED QUESTIONS AND ANSWERS

S. No. Name of Block Principal Lecturer
13, Bhogpur 04 02
14, Alwelpur 04 03
15. Kartarpur 04 05
16. Goraya-1 11 22
i7. Goraya-2 02 05
18. Pirilaur 05 15
19. Nur Mehal 09 21

86 174

District : Amritsar
I. Armritsar-1 02 05
2. Amritsar-2 01 05
3. Amritsar-3 02 01
4. Amritsar-4 03 03
5. Amritsar-§ 01 -

6. Araritsar-6 01 -

7. Verka 04 01
8. Ajnala-1 08 10
9. Ajnala-2 02 05

10. Bhikhi Wind , 06 14
. Chogawan-| 04 06
12. Chogawan-2 05 -

13. Chohla Sahib 08 15
14. Gandi Wind 05 07
15. Jandiala Guru 04 05
i6. Khadoor Sahib 06 17
i7. Majitha-1 02 03
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[ Hizdt]
S. No. Name of Block Principal Lecturer
18. Majitha-2 03 01
19. Naushehra Pannuan 04 19
20. Patti 09 16
21. Rayya-1 07 13
22. Rayya-2 05 07
23. Tarn-Taran-1 04 11
24. Tam-Taran-2 * 03 04
25. Tarsikha 05 07
26. Valtoha 03 16
107 191
District : Gurdaspur
1. Batala-1 05 05
2. Batala-2 03 05
3. Shri Har Gobindpur 04 10
4. Fateh Garh Churian 05 18
. 5. Dera Baba Nanak 00 17
6. Kahnuwan-1 08 06
7. Kahnuwan-2 03 04
3. Dhariwal-1 04 03
9 Dhariwal-2 04 03
10. Dhianpar 03 03
1. Gurdaspur-1 04 04
12. Gurdaspur-2 02 -
13 Kalanaur 05 24
14. Dorangla ) 04 01
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STARRED QUESTIONS AND ANSWERS (@25,

S. No. Name of Block Principal Lecturer i
\
15. Dina Nagar 02 03
¥
16. Narot Jaimal Singh 06 - ° 13 '
( . 17. Pathankot-1 05 05—
i | 18, Pathankot-2 10 RN
(e 19, Pathankot-3 03 02
! 20. Dhar Kalan-1 04 15
b
; 21. Dhar Kalan-2 02 05
' : 22. Kadian 02 04
i
i
: 94 152
District : Kapurthala
1. Phagwara 09 09
2. Kapurthala-1 06 03
3. Kapurthala-2 .03 05
A ~d 4. Kapurthala-3 06 07
5. Sultanpur Lodhi-1 04 14
6. Sultanpur Lodhi-2 06 12
7. Bholath 08 15
42 65
District : Nawan Shehar
1. Nawan Shehar-1 0s 02
. 2. Nawan Shehar-2 05 10
3. Balachour-1 02 10
. 4, Balachour-2 04 06
5. Saroya 03 13
6. Aur 09 08
el 7. Mukandpur ’ o 03 03
» 4 ,
‘ 8. Banga 08 20
39 72
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Mr. Speaker: The matter is sub-judice. ‘ot »¥ J3 werg
T J 9 .
Madt : o f, &g for I TR I 1 Ffdee @ w9 R 2@
garfeer qrels wwtew fewg 3 ot 01 Umet o Sed adt g
gt falfa fom @ €3 9 wifenr Sforr 3 Bfas arets seftaw fm 23
HdHS 3wt gs, feg sfedae der 99 B |

yelRe ng@ fev d-negaed

*788 (1) v adt filw dior
(2)nae133rarﬁﬂnrmif} ot #gw e 3dt faour
999 ORed fa wader AUl dde Owar UW W13 T gan @ Weg
yelRe Haw feg dedavd 3 9298 ue B 9W Raaw oW A
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g1 flw W : mitag wfge, ¥ 3o ot Msdt # 3 Use

" g, fogt & fagr 3 fa md J9¢ W feyt @ aEt wew ywz ot

e w3 feg & foF & widans wadifede 3, Qo wigans fsuaaie
ot @ 3 feg 3 wdt TAr Haw 9

Hadt : milag wiow, for 3§ 3 fa fwo feo yelRe was o5,

e 37 Bf53 Wa® 95 | W feo ot afodt somr fa

Ci

Rl
g
:
S
&
g
%l
q
|
5
g
g,
:

'Ja & AgaT ot A B I e & 6T B s | T WS
wigfaaueTdtis ws-Efss g6 W3 98 Wi TS,

AgEET
T923%
e

3

=54

&rde aae 3, ae vedw 3 v et andt at

=
=

- yarer w3 MardbERe REar o whi
*789 Aged 337 flw : & Ba fsawe (325 W3 maa) isdt famur
q9d dRdr fa df Morawr yo W3 WoriiERe mEa &y g o
atht 3w Agad €@ fewg wifls O WE@ wivgr R, 3 gt o v
o€ 39 di3 wE o Agwar 3 9

Sardar Partap Singh Bajwa : Yes please. Moga-Baghapurana
Road. The total length of this road is 47.70 Kius. Out of which, only 27.70
Kms. is due for repair and will be taken up during 2004-05 on availability of
funds.

Moga-Amritsar Road.
The total length of this road is 102.19 Kms which includes:-

(a) Moga to Makhu (Jalandhar Road) (SH-19)-38.61 KM

[
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[3a fsae (325 »3 A3 Hsd]
16 Kms are due for repair. Subject to budgetary
support, the repairs can be under taken.

(b) Jalandhar Roud Junction to Makhu (MDR-52) - 2.72 KM
The patch work on this portion can be under
taken subject to budgetary support.

(c) Makhu to Amritsar (NH-15) - 60.86 KM
The work of Improving riding Quality (IR Q)
on 16.25 Kms is likely to be under taken after
administrative approval by MORT &H &
availability of funds from Govt. of India.

Aoeg 33 Mw : wava mias wigg, ¥ wy @ ot dsdt
3 g oger Jf fa & fog’ & gumyge Aar Aaq o Sat sagar 47.00
oAt & W3 feR 3¢ gwr yaT 3 WY 3 gefum @ w9 dfer 3,

for @ &9 3adi9s 16-17 fadiea e & o=z wigdt O fam 3 a3t &
sw s Aaer | fem € 99 € v ufg® 09 @99 @9 g9 faor A
yds Qo & &t dizr famm X Msdt Wt @ afger wider of fa W 3@
g7 & Yt &t et 6F 39 fom Agw © U8 wow &t qow T R I
fg 8t @ vz we ew3 foo w9 g I AR |

H3dt - 9 wetar Yag wfgg & 9@ adt 3 fo a9 3 | fom
p=a o ow3 edt doft ot I fabfa 3adtas fgd 15 w3 AR &

. .

g

. ¥ 3 we fa fm
3 6 75 ufost Yfiaw uet A | W ¥ 39 o 1617
fdftcs g w e 3 Gr et 53 §g3 waW T | {3 It g9 I »ifiEna
#ie I5 fam ags Qg ¢ a3 wid Ifew fdo & dmem R Q...

wou mitag : for 93 Q97 3 ferem fer fo3r 3

W3t : 7 g wiow frad 99 T I5, wift fom ¥ W wedst
Fabie & fog 3 wfew 3 1 Ao s 3 fa fom A wiges
waah, o dmss ek © W 31 fen A § fen R fesage A
3 g wadsh fmy 3 wifger ofenr I

(3N
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naeraaa‘rﬁur;ﬂar mied mige, ¥ g @ aft wsdt I
m tfg dter 3 ge ¢ o, fedauatar, ;ﬁaTé aa?eézm?

wouar mflag : fon muEhiedt @ e @ aw ddt geHdes &d

/3 fen aad fom @ €3 avh mew O o wges ot 3 1 dawe P
fiy gffprays few e o wdiE 'r
«812 f ¥ a7 Gor : & B aaw (Fe5 M3 Haan) W3t faaur

33d THeEd fa—

€ o dhmious feg O J5 fadmt wear o et €9
HoH3 ad it aret At -

(1) 2303t eFET AEd W3 GF 3 5 Jwew w3 yEhf
(2) ofonrer-my ot AEE ; W3
(3) 23 LECHE

() Qudas Imr (B) feu wofes maar o yd3 g W |
a3 we < Asew 3 2

3

Sardar Partap Singh Bajwa : (a) (1) 6.49 Kms of Tanda-Dhuttan
Dosarka Road & causeways and culverts have been repaired recently during

April, 2004 and 7.60 Kms repaired during 4/96.
) (2) Hariana-Sham Chaurasi Road has been repaired during 3/96.

. (3) 8.28 Kms of Tanda-Gardhiwala Road repaired during April, 1996
. and May, 1996 and 7.72 Kms repaired during April 2002,

(b) (1) Due length of 7.60 Kms of rural link Tanda-Dhuttan Dosarka
Road will be repaired during 2004-05.

R A (2) The repair work of rural link Hariana-Shamchaurasi road is in
' . progress and will be completed by 30-6-2004.

(3) Due length of 8.28 Kms of rural link Tanda-Garhdiwala road will
be repaired during 2004-05.
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ft 9 o0 o : misg wige, W st 3 femew ST g
mﬁzwgwémﬁsﬁkn?awmﬁlaﬁwwsfw
ufg® @ wog 3 folnig agadt ©

H3dt : #gg Jeaft g9 €9 aaidt |

fils d3r 8, sforfts WBe few M

v S

Aoed P83 Hw 989 : of W, A® 1998-99 dm £y I3 Qs
1 gt 3 ygtes W1 wE 199820 few
fomr fewa § AW & w9 3 ol ot J3uT fda 39s @ wet st
fifs I8 o HAET 70 JIMT JaT g & AW & Wil a gt
il fhﬂféwaaﬁwe‘lﬁwfwé‘w%wwmoomww

&
¥
0
8
3

it &g - mﬁaamfaaﬁam?ara?mmwsa‘fﬁaf
viger gi fa fem fis few foo fiodt mifowr 3, foo 1998 3 ufss & 3
feg 199091-92 3 ot o ot & 1 feo ot it Wit 3 1 fom

ot feg Pafie & et we e &3 fugale 3 wis Is whi
ygE wet fe7 A des T3 WY Aedn Fov unide fawg iz At | fem
few W few 787 B9 W3 I3 Az ¥ Ue o 700 9T daw uy
Sfemr Ht 1 e ot

ki BEl deg AOa ¥ 265.682 WY g e
Ht fem yviae @m3 60% UF Jed Aowd w3 40% O AT
Aed

e Wy dighic & &5 Wire feg  Tafnr fomr 3, W fa feg
émf%a%at’s»{rﬂ@rawﬂermn

Houdr mftag : 3t e T9 |

it 38 o : fou U O ot o A ¥ et wet dydy
U Hege ot fomr # 1 feo R0f wod Ry o faf & e
fomr o 993 Foaw €8 Tot ywaet met gt wet A foo fea 3 o fag
ygg A et 0 weear vsd W, feo fezaw o€ |z far o




STARRED QUESTIONS AND ANSWERS (2)3 1

H3dt - foo avt 7 3 2wt 99 W o @ Yo TS
rmfewﬁlf4.54ﬁugﬁmnr§4,g4ﬁa§ﬂwa T"Fﬁ%éwzi%ﬁw
H'awa?‘s‘uéﬁrvﬁrém%w Aogg & U8 Ht | dvd mgag o Iom
602448 B St fomr W fr fir 551266 B v famm 3 | siag2 B

| aﬁf@nﬁlwmémmgﬁmmﬁmnf&aﬂé‘&mm
¢ AT W HNE T AR §F wmI weli, s, femes w3 @ sdfk
- wHisT wiE 95 1 39 feT @y g o wRar |

V4

4
5
g
‘(_‘1:
E
2,
7 &
g
%
i

Aoeg 33 Hw : mfse afog, ¥ mew W' foor of 1 meE-
wams © feg Mg 0@ I8 1 Hig T vt ufansw fsas wer 3 1 M
fofeqe 2 feg fds < 335 w o 95 1| ot feg 338 @ few
ledw o ydo 99 W 7. o feg edw v 3 3 flg v ouet @ 2
ud o m3fy Gt daT St "lows 96 9

wotiar mlftag : feg muEhledt adt gt |

Haeg 33 Hw : ¥ dger vder I fa ot feo 395 © few Hedw
g& 3 uat o m3fo g6t 99 3 T35 2

Madt : fom @ ot feg daor AeE 99 BT
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watar miag : fuadn § Wy dw I8 we ol A

et : feo yln @9 S | feo ww et 31 O S wh -
wifas 31 feg dv Jady 1+ AW I wRar |

N

Y

Hoat fsrdfe@edt ¢ Yar qas
+790. Woed 330 fifw : o et izt faour 9@ YREdt fa o
W9 g9 8 3 foase! duat fandife@edt ¢ Uar dgs & gt IR

Faag € fegrg widls 3 fag mfwar 92, 3 feR @ oF Ja YT i3 W
o Aaear 3 ¢

Aoeid goo3 filw I89 : Fust omed § Ul dgs o et &
3R Adag © fegd witts &t 3 1

rovd 33 fHw : wevwr mias wige, 7 fegt @ fs feg
fen@a wder of fa fom ot §gz fudm 3 1 oo Wt 56 fadies
It T fen g Yo qas & v Bz 1 32 B wfls maete
F3a fds mo ufost Vst 68 wadl mg 9dt | uet € dew I9s B
B T &Y 399 I @ 39 ofder 3 | fem 3Ig foAst T §g3 zaws
J v 3 Ifdor 3 | fioe Ung fadies fom f dadt 31 o feo

raa Udt @9 fodt et o
H3dt : mifag wifoe, waee Wi g8 ot 37 U8 39 Ht fa i
uet &
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Mr. Speaker : Question Hour is over. The remaining Questions shall
be deemed to have been answered under Rule 38 of the Rules of Procedure &
Conduct of Business in the Punjab Vidhan Sabha (Punjab Legislative

Assembly).
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ANNOUNCEMENT BY THE SPEAKER
REG. PANEL OF CHAIRMEN

MR. Speaker : Under Rule 13 (1) of the Rules of Procedure &
Conduct of Business in the Punjab Vidhan Sabha (Punjab Legislative
Assembly), I nominate the following Members to serve on the Panel of
Chairmen :

(1) Sardarni Gurkanwal Kaur, _ >
(2) Rana Kanwar Pal Singh,

(3) Sardar Balwinder Singh Bhunder,
(4) Shri Tikshan Sud.
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MATTER RAISED DURING ZERO HOUR (2)43
ANNOUNCEMENT BY THE SECRETARY
Secretary : Sir, I beg to lay on the Table of the House a statement
-y showing the Bills which were passed by the Twelfth Punjab Vidhan Sabha

during its Sixth Session which has since been assented to by His Excellency, the
Governor of Punjab :

1. The Punjabi University (Amendment) Bill, 2004.
£ C e
2. The Guru Nanak Dev University Amritsar (Amendment) Bill, 2004.
3. The Punjab Dairy Development Board (Amendment) Bill, 2004.
. 4. The Punjab Health Systems Corporation (Amendment) Bill, 2004.
5. The Punjab One-Time Voluhtary Disclosure and Settlement of
Violations of the Buildings Constructed in Violation of the Building Bye-Laws
in the Corporations and Municipalities Bill, 2004.

6. The Punjab Legislative Assembly (Salarles and Allowances of
Members) Amendment Bill, 2004, e

7. The Punjab Excise (Amcndment) Bill, 2004.

8. The Punjab Entertainment Duty (Amendrhcnt) Bill, 2004.

9. The Punjab General Sales Tax (Amendment) Bill, 2004,

10. The Punjab General Sales Tax (Second Amendment) Bill, 2004.
L1, The Punjab Appropriation (No. 1) Bill 2004,

12. The Punjab Appropriation (No. 2) Bill, 2004.

13. The Punjab Appropriation (Vote-on-Account) Bill, 2004.

14. The Punjab State Comimission for Scheduled Castes Bill, 2004
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Mr. Speaker : Call Attentions, Captain Kanwaljit Singh.
Sardar Jeet Mohinder Singh Sidhu : Sir, ** ok sk ‘
(At this stage Sardar Jeet Mohinder Singh Sidhu raised his point while
standing 1n his seat.)
Mr. Speaker : Plcase‘, I have not allowed. I have called Capt.
Kanwaljit Singh's Call Attention.
Sardar Jeet Mohinder Singh Sidhu : ** **
(Sardar Jeet Mohinder Singh Sidhu was still on his legs demanding
time to raise his point.) o

Mr. Speaker : I have not allowed you. Please sit down. You are
wasting time. Whatever is being spoken without permission, should not be
recorded. Yes Capt. Kanwaljit Singhji.........

CALL ATTENTIDN NOTICE UNDER RULE 66
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+*+Not recorded as ordeted by the Chair.
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Health & Family Welfare Minister (Shri Romesh Chander Dogra) :
Sir, Gastroenteritis/diarrhoea cases occurred in Jaito town of Faridkot district in
the middle of the month of May this year. In the meeting of the Civil Surgeons
on 18-5-2004 all the Civil Surgeons were instructed to be careful, vigilant and
alert and to respond to the reporting of any such cases immediately. State level
meeting was taken with the Department of Local Govt. for taking preventive
steps for the spread of disease and for further strengthening the
curative/treatment aspect of the patients coming to the hospitals.
Gastroenteritis/diarrhoea cases were also reported in some other districts of the
state like Ferozepur, Bathinda, Hoshiarpur and Jalandhar etc. Another meeting
was held at the level of Principal Secretary, Local Govt. to review the situation
and to take further steps for prevention and control of the disease. Chlorine
tablets were distributed free of cost in the affected areas. Rapid response teams
consisting of specialist doctors were activated which immediately visited areas
from where such cases were reported. Awareness campaign was undertaken
for educating the people for using only boiled drinking water and not to use cut
fruits, over-ripe fruits and uncovered eatables etc. Sale of cut fruits, over-ripe
fruits etc. was banned and the District Health Authorities are taking regular
rounds of the affected towns to ensure that no cut fruits, over-ripe fruits and
uncovered eatables were sold in the market. An advertisement was also given in
the newspapers twice creating awareness among general public regarding
precautions to be taken for prevention of the disease. Sufficient medicines for
diarrhoea/Gastroenteritis are available in the hospitals. Civil Surgeons have also
been authorized to purchase such medicines lczally to ensure that there was no
shortage of such medicines at any stage. Medicines are being supplied free of
cost to the patients admitted in Govt. hospitals and their treatment has also been
ordered to be given free. To further ensure that there is no shortage of
medicines, additional funds of Rs. 27 lakh have been made available to the Civil
Surgeons for purchase of medicines for Gastroenteritis/diarrhoea only. Out of
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[Health & Family Welfare Minister]

this Rs. 2 lakh each have been allocated to the Civil Surgeons of blgger dlstmts
and Rs. 1 lakh each to the Civil Surgeons of small districts. The system of daily
monitoring of diarrhoea/Gastroenter'itis situation in the State is functioning at the
State level. Daily reports about diarrhoea situation area obtained from the Civil
Surgeons. Control rooms have been set up in the offices of Civil Surgeons for
this purpose. Deputy Commissioners of the affected districts have also been
coordinating with the concerned departments in the districts for prevention and

control of the disease.

Mostly, Gastroenteritis/diarrhoea cases have been reported from the
urban towns and penpheral areas of the towns in the State. Steps were taken to
strengthen the system so that clean and potable drinking water is supplied in the
urban areas as the Gastroenteritis/diarrhoea cases occurred because of
contaminated water. Instructions were issued by the Department of Local
Bodies to ensure adequate chlorination of drinking water and to ensure super
chlorination in the affected areas. Instructions have also been issued that
alternative water supply will be made available to the inhabitants of the affected
areas. Special campaign was ordered to be launched by the Department of Local
Government in all the municipal areas to identify the leakage and mixing of
sewer and water supply lines and to take immediate corrective steps. The
Department of Local Govt. has further issued instructions that new water supply
connections shall be provided in the presence of a technical officer not below
the rank of Junior Engineer. Similarly all patients coming to the hospitals for
outdoor treatment are also being given proper and free treatment. The indoor
patients’ which are admitted in the hospitals are being paid full attention for their
treatment which is free. It is unfortuna'e that a few deaths have taken place
because of Gastroenterms/dlan ohoca but the number of concerned deaths due to
this disease is only 4 and another 5 patients are suspected to have died of this
disease. The number of patients admitted in all the Govt. Hospitals through out
the State is only 112 as on 14-6-2004 and the Pvt. Hospital figure is 54. The
State Govt. is very serious and concerned about the prevention and control of
this disease. I personally visited the Distts. of Jalandhar and Hoshiarpur. The
Secretary Health & Family Welfare have visited Ferozepur, Faridkot ,Jalandhar
and Hoshiarpur alongwith other senior officers of the Deptt. Director Health -
Services visited the Distts. of Jalandhar and Ropar. In addition, teams of Senior
Medical Professionals from the State Head Quarters were also sent to some. .
Distts. The disease at present is fully under control and the Govt. is sparing no
efforts in thls regard :
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‘precious little' to prevent the water born outbreak disease only if it gets a world
bank loan to clean the drinking water system Faced with the crisis the State

Health System appears to have. crumbled. for s 3 WA 3 fa AaaQ
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. Chxef anster The Statement must have been made to newspapers,
Mr. Speaker ‘Precious little' is not my word, it is the word of the correspondent.
The fact of the matter is that to augment the water level supply to both of the
urban areas and other areas, the action is being taken by the DC's of the
department. For this we need 1600 crores under the World Bank Project. The
statement has been picked up from one newspaper. Why not pick up other

newspapers ?
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the case of emergent basis. Large scale handling has to be done with large scale
money only. Funds are not being received from the Govt. of India. For
multilateral funding we are in the process and hopefully we will be able to get
- that money. We are not abrogating from the responsibility. The deptt. of
Health has got the medicines. They have got the Doctors and have got the
equipments. We are handling it properly to the best of our ability. Moreover, it

has been curtailed. Things are improving and we have to be cautious. fim
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‘ COMMITTEE
N : PRESENTATION OF THE FIRST REPORT OF THE BUSINESS
ADVISORY COMMITTEE
M. Speaker ¢ I';::rescn.t to the House the Fisst Report of the Business
v Advisory Committee which is as under -
After some discussion,"thc-’()mnmittf:.e receramended that the following business
be transacted at the sitting of the Vidhan Sabha from the 15" Yune, 2004 to 25"
June, 2004 :--
Tuesday, the 15™ June, 2004 16.00 AM (i) Discussion on Official Resoclution
‘ regarding sharing/distribution of
Ravi Beas water and construction
of S.Y.L. Canal.
(Two Hours)
(ii) Discussion on the Governot's
Address.
. Wednesday, the 16™ June, 2004 Holiday.
Thursday, the 17" June, 2004 2.00 PM  Non-official Business
Friday, the 18" June, 2004 10.00 AM Resumption of discussion on
' Governor's Address
Saturday. the 19" Juric, 2004 10.00 AM  Resumption of discussion on
Governor's Address
(To be concluded)
, Sunday, 20" June, 2004 Holiday
- Monday, the 21st June, 2004 10.00 AM  Presentation of Budget Estimates for
- the Year2004-2005
Tuesday, the 22™ June, 2004 10.00 AM  Non-cfficial Business.
Wednesday, the 23" June, 2004 10.00  General  Discussion on Budget
-~ ' Bstimates Tor the Year Lu04-2005.
I 4 )
' ’ . Thursday,, the 24" June, 2004 10.00 AM Resumption of Discussion on Budget

Morning Sitting) o Estimates for the year 2004-2005.

Thursday, the 24" June, 2004 3.00 PM  Resumption of Discussion on Budget
(Afternoon Sitting) Estimates for the year 2004-2005.
' (To be concluded)

i

1
()J‘i(qmal with;
Punjab Vidhan Sabha
Di;qiri/m/ b)’;
Pdnjab Digital Liby




Jriginal with;
E

Punjab Vidhan Sa
igitized by;
anjab Digital Li

(2)s0 PUNJAB VIDHAN SABHA {15TH JUNE, 2004

{Mr. Speaker| :

Friday. the 25™ June, 2004 10.00 AM (i) Discussion and  Voting on
Demands for Grants in respect of
Iirigation & Power, Home and
Education for the year 2004-2005.

Guillotine will be applied in respect
of remaining Demands for Grants.

(if) Appropriation Bill in respect of
Budget Estimates for the year
2004-2005.

(iii) Legaslative Business, if any.

(iv) Motion under Rule 16 regarding
adjournment of the House sine-die.

If any rule/rules of the Rules of Procedure and Conduct of Business in

the Punjab Vidhan Sabha (Punjab Legislative Assembly is/are inconsistent with

the above recommendations, that/those rule/rules shall stand suspended W that
extent.

Minister for PWD (B&R) & Elections (Sardar Partap Singh Bajwa) :
Sir, 1 beg to move:--

That this House agese with the recommendations contained in the First
Report of the Business Advisory Committee.

Mr. Speaker : Motion moved--
That this House agrees with the recommendations
contained in the First Report of the Business Advisory

' Committee.

Mr. Speaker : Question is --
That this House agrees with the recommendations
contained in the First Report of the Business Advisory
Committee.

The motion was carrvied unanimously.

Mr. Speaker : Next official Business for two, hours. Yes, Chief
Minister Sahib.

RESOLUTION REG. DISTRIBUTION OF RAVI BEAS WATERS.

Chief Minister Captain Amrinder Singh : Mr. Speaker, Sir, 1 beg to

move the following Resolution for the consideration of the House-
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RESOLUTION REG. THE DISTRIBUTION OF RAVI BEAS WATERS (2)s1

RESOLUTION Reg. URGING THE GOVT. OF PUNJAB TO TAKE ALL
POSSIBLE LEGAL AND ADMINISTRATIVE MEASURES TO
SAFEGUARD THE STATE'S INTEREST OVER RAVI BEAS WATERS.

"Punjsb is a predominantly agrarian State and 2/3" of its population
depend upon agriculture for their livelihood. The State is not only the sword-
arm of India, but it's hardworking farmers have also played a sterling role in
providing food security to the country. Even today, the state continues to be the
single largest contributor to the central-grain-pool. This could not be possible
without adequate and assured availability of water for irrigation.

Unfortunately, so far, the allocation of Ravi-Beas Waters have been
effected by ad-hoc decisions and agreements, dictated by prevalent
circumstances, rather than by the internationally recognised principles of the
riparian/basin states. Besides, in the face of depleting water inflows and
increasing requirements of water for irrigation, any inter-basin transfer of waters
from the Punjab is bound to be at the cost of existing users, specially the
farmers. Nearly 9 lac acres of Punjab land will go dry in such a situation,
affecting around 15 la¢ agricultural families and farm labourers.

Providing water to ong set of farmers by depriving the other of its
existing uses, is neither going to help, nor serve any national cause. It will,
however, severely add to the woes of the Punjab farmers.

THEREFORE, in pursuance of Clause (I) of Article 252 of
Constitution of India, this Assembly hereby resolves to take all possible
adminlstrative and legal measures to safeguard the State's interest and protect it
fram the damage likely to be caused as a result of recent order of Hon'ble
Supreme Court of India.

Now, therefare, after detailed discussion of various aspects, the Punjab
Vidhan Sabha expresses grave concern and anxiety over the matter and resolves
to:--

(@)  Adopt the resolution, passed in the all party meeting held on
12-6-2004.

(b) Sponsor an all party delegation to meet. His Excellency, the
President of India and the Hon'ble Prime Minister of India for
suitably conveying to them the sentiments of the House and
request them to use their good offices for securing a fair solution
to the problem.

(¢) Urge the Gavernment of Punjab to take all possible legal and
administrative measures to protect the interest of the people of
Punjab".
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Mr. Speaker : Motion moved --

"Punjab is a predominantly agrarian State and 2/3" of its population
depend upon agriculture for their livelihood. The State is not only the sword-
arm of India, but it's hardworking farmers have also played a sterling role in
providing food security to t~~ country. Even today, the state continues to be the
single largest contributor to the central-grain-pool. This could be possible
without adequate and assured availability of water for irrigation.

Unfortunately, so far, the allocation of Ravi-Beas Waters have been
effected by ad-hoc decisions and agreements, dictated by prevalent
circumstances, rather than by the internationally recognised principles of the
riparian/basin states. Besides, in the face of depleting water inflows and
increasing requirements of water for irrigation, any inter-basin transfer of waters
from the Punjab is bound to be at the cost of existing useérs, specially the
farmers. Nearly 9 lac acres of Punjab land will go dry in such a situation,
affecting around 15 lac agricultural families and farm labourers,

Providing water to one set of farmers by depriving the other of its
existing uses, is neither going to help, nor serve any national cause. It will,
however, severely add to the woes of the Punjab farmers.

THEREFORE, in pursuance of clause (I) of-Article 252 of Constitution
of India, this Assembly hereby resolves to take all possible administrative and
legal measures to safeguard the State's interest and protect it from the damage
likely to be caused as a result of recent order of Hon'ble Supreme Court of India.

Now, therefore, after detailed discussion of various aspect, the Punjab
Vidhan Sabha expresses grave concern and anxiety over the matter and resolves
to:--

(a) Adopt the resolution, passed in the all party meeting held on
12-6-2004.

(b) Sponsor an all party delegation to meet. His Excellency, the
President of India and the Hon'ble Prime Minister of India for
suitably conveying to them the sentiments of the House and
request them to use their good offices for securing a fair solution
to the problem. '

(c) Urge the Government of Punjab to take all possible legal and
administrative measures to protect the interest of the people of
Punjab". v

>unjab Vidhan Sabha
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RESOLUTION REG. THE DISTRIBUTION OF RAVI BEAS WATERS (2)53

Mr. Speaker : Time for discussion is two hours i.e. upto 1.30 P.M.
Yes, Mr. Badal. : ‘

aed yan e ges  mia Afoe, Sedt 3 & da feo ubs
@ oo fomr 3 Blas faBfa wior 3 3, fom © il feg #E oo 3

"Therefore, in pursuance of clause (1) of Article 252 of Constitution of India,
this Assembly hereby resolves to take all possible administrative and legal-
measures to safeguard the State's interest and protect it from the damage likely
to be caused as a result of recent order of Hon'ble Supreme Court of India."

fen feg feo i3 99 B fa - Keeping in view the internationally accepted
_principles of riparian rights"ﬁ(’@_ﬁ( ﬁiﬂaﬂﬁ Jet I |

o mifag : oo wige, 3H ARS e 99 w2 |
Sardar Parkash Singh Badal : Sir, I beg to move --

That the words "keeping in view the internationally accepted principles
of riparian rights" be added in the para 4 of the Resolution and the para be read
as under :--

Therefore, in pursuance of Clause (I) of Article 252 of Constitution of
India, this Assembly hereby resolves to take all possible administrative and legal
measures to safeguard the State's interest keeping in view the internationally
accepted principles of riparian rights and protect it from the damage likely to
be caused as a result of recent order of Hon'ble Supreme Court of India. -

Mr. Speaker : Motion moved --
That the words "keeping in view the internationally accepted principles

of riparian rights" be added in para 4 of the Resolution and the para be read as
under:--

~ Therefore, in pursuance of Clause (I) of Article 252 of Constitution of
India, this. Assembly hereby resolves to take all possible administrative and legal
measures to safeguard the State interest keeping in view the internationally
accepted principles of riparian. rights and protect it from the damage likely to be
caused as a result of recent order of Hon'ble Supreme Court of India.

Chief Minister : No problem, ¥ Ulg®s' mfg g o faor 3
f3marme 3 gmT vﬁs I S ~
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Chief Minister (Captain Amarinder Singh) : Mr. Speaker, Sir I rise
to make a statement on the vexed issue of the sharing/distribution of the Ravi-
Beas Waters. It is not only an emotive issue, but also has a very strong bearing
on the life and livelihood of 1.5 million farmers and farm workers, whose ning
lac acres of land is in the danger of turning barren, in the event of an inter-bgsin
transfer of water from the Punjab to other States. The fact that the Hon'ble
Speaker decided to suspend the business of the House, today, to facilitate a
discussion on the issue is both, a measure of the importance of the matter and
the anxiety and concern it has caused to all sections of the House, cutting across
party-lines. I am also very happy to share with the Hon'ble Members that in an
all party meeting held on the [2th of June, 2004, all parties, sinking their
political differences, expressed complete solidarity with this cause. It is in
deference to this consensus, running across the political spectrum, that today's
resolution is being moved in this august House.

Sir, T would first like to touch upon the history of this issue, whose
genesis lies in the decision taken on 29-1-1955 in an mtcr—statc conference for
allocating the’ ‘Ravi-Beas Waters, in anticipation of signing of the Indus Water
Treaty between India and Pakistan. This was followed by an order by the
Government of India Under Section 78 of the Punjab Re- orgamsathn Act, 1966,
an agreement signed between different States in the presence of the then Prime

~Minister on 31-12-1981 ; the Punjab Settlement (Popularly known as Rajiv-

Longowal Accord) signed on 24-7-1985: the constitution of the Ravi-Beas
Waters Tribunal (Eradi Tribunal) by inserting section 14 in the Inter-State River
Water Disputes Act, 1956 ; The Interim report by the Eradi Tribunal submitted
on 30-1-1987 ; Haryana's Suit No. 6 of 1996 and Punjab's Suit No. 1 of 2003,
culminating in the dismissal of this Suit on 4-6-2004, being not maintainable.
These events, howsoever unpalatable, cannot be lost sight of, while charting out
a future course of action for resolving this problem.

Sir, government, from time to time, has been taking various measures
for safeguarding the interest of the people of the State and the present
Government is also fully committed to do so, while remaining within the
constitutional and legal framework of the country and, at the same time, without
endangering the hard-earned peace of the State.

Sir, with the Supreme Court's order dated 15-1-2002, decreeing
Haryana's suit of 1996 and directing the Government of Punjab to construct the
Sutlej Yamuna Link (SYL) Canal within one year, failing which dncctmo the
Union Government to do so, the Government of Punjab was placed in a’ no- wm
situation. Against such heavy odds and after consulting leading 1cgal expel s,
the State Government filed a suit under article 131 of the Constitution in the

~ Supreme Court of India, praying for discharging the State’ Government from the

obligation of impleménting its judgement and dccree datcd 15-1- 2007 On a
preliminary objection by Haryana, the Supreme Court, vndc it's order dated 4-6-

2004, upheld Haryanas objection and dxsmlssed Punjabs Suit, bemg not -

maintaipable. Thus, on 4-6-2004, the Government of Pun}ab was no worse of
than what it was on 13-1-2002.
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Simultaneously, the State Government made a complaint on 13-1-2003

- under section 3 of the Inter State Water Disputes Act, 1956, in view of the

changed ground realities and the interim Report of the Eradi Tribunal having
been overtaken by events, which is still pending. Immediately, the day the Eradi
Tribuna! resumed its hearing on 31-1-2004, the State Government filed an
application challenging its reconstitution, which was rejected against which, a
Civil Writ Petition (CWP) was filed in the High Court of Delhi, which is still
pending.

Mr. Speaker, in certain quarters doubts have been expressed about the
Government's wisdom in seeking the constitution of a new Tribunal and its
inability to challenge the vires of Section 78 of the Punjab Re-organistation Act,
1966 and Section 14 of the Inter-State Water Disputes Act, 1956. In this
connection, T woulid like to inform the Hon'ble Members that the plaint for
constituting a new Tribunal was made after seeking advice of our Legal Team,
whose opinion was that in view of the provisions of Section 2 (¢) (ii), read with
Section 3 of the Inter-State Water Disputes Act, 1956, and the developments that
have taken place so far on this issue, a plaint seeking constitution of a new
Tribunal offers a fair chance of seeking a just adjudication into the allocation of
Ravi-Beas Waters.  Besiaes, the following material changes that have taken
place since the constitution of the Ravi-Beas Tribunal can be taken cognisance
of and adjudicated upon only by a new Tribunal :--

1. Reduction in the availability of Ravi-Beas Waters from 17.17 MAF to
14.37 MAF

2. Allocation of 4.65 MAF Yamuna Waters to Haryana under the May,
1994 agreement, signed between the Yamuna basin States.

3. Availability of additional water (minimum 1.62 MAF) to Har yana
from Sarda-Yamuna-Link.

4. Yamuna basin becoming marginally surplus basin, while Ravi-Beas
is a deficit basin.

In so fur as chalienging the vires of Section 78 of the Punjab Re-
organisation Act, 1966, and Section 14 of the Inter-State Water Disputes Act,
1950, are concerned, the same were, inter-alia challenged by the Government in
its suit under Article 131 filed in the Supreme Court of India, as also in reply to
the Haryana's Suit of 1996.

Sir, I will be failing in my duty if I do not apprise the Hon'ble Members
of the precise implications of the judgemnent dated 4-6-2004 of the Supreme
Court of India. While dismissing Punjab's Suit No.1/2003. being not
maintainable, the Hon'ble Court also allewed Haryana's execution application

/
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[Chief Minister]
a_nd further directed that:--

(a) The Union of India is to mobilize a Central agency 1o take control
of the canal works from Punjab within a month from today.

(b) Punjab must hand over the works to the Central Agency within 2
(Two) weeks thereafter,

(¢) An empowered committee should be set up to coordinate and
facilitate the early implementation of the decree within 4 (four)
weeks from today. Representatives of the States of Haryana and
Punjab Should be included in the Committee.

(d) The construction of the remaining portion of the canal including the
survey, preparation of detailed estimates and other preparatory
works such as repair, desilting, clearance of vegetation etc. are to
be executed and completed by the Central Agency within such time
as the High Powered Committee will determine.

(e) The Central and the Punjab Government should provide adequate
security for the staff of the Central Agency so designated.

No doubt, the onus of implementing the Hon'ble Supreme Court's
above order is heavily cast on the Union Government. However, on nomination
of a Central Agency for the construction of the SYL Canal, the Government of
Punjab, as per directions of the Hon'ble Supreme Court of India, is required to
handover the works to the agency so nominated, as also to make necessary
security arrangement, alongwith the Government of India for the employees and
the workers of the nominated agency. Besides, the Hon'ble Court has also
directed that an Empowered Committee may be constituted, with representation
from Punjab and Haryana.

Mr. Speaker, the Government of Punjab is fully conscious of the
consequences of the inter-basin transfer of waters on the farmers of Punjab and
is committed to take all possible legal and administrative measures to save the
farmers from this loss.  After obtaining an opinion from our Legal Team,
the Stwte Governmeni. wiil seek further lcgal recourse such as filing 2
revicw/onrative petition.

Sir, I would also like to inform the Hon'ble Members of the House that
[ have met the Prime Minister, Law Minister and the “Water Resources Minister
on this subject and have brought to the their notice the fact, that so far, the
allocation of Ravi-Beas Waters has been effected by ad-hoc decisions and
agreements, dluateu by the prevalent circumstances and exigencies, rather than
by the internationall y recognised principles of the riparian/basin states and have
requested them in this light to usc their good offices for doing justice to the
peopie of Punjab. In turn, they have assured me of a fare solution of the matter.

Punjab Vidhan Sabha
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RESOLUTION REG. THE DISTRIBUTION OF RAVI BEAS WATERS (2)57
In conclusion, Sir, I appeal 1o the Hon'ble Members of this august
House, cutting across party-lines, to uphold the consensus arrived on this matter

in the all party meeting and would strongly commend to this august House to
discuss and pass the resolution separately tabled.
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stand is that first allocation to Rajasthan and second allocation to Haryana is

unjust, illegal and urconstitutional. Second, in the Constitution, the Prime

Minister has no power to allocate river waters. Punjab being the riparian State,
is the sole owner of the waters of - Ravi and Beas. Haryana being a non-
riparian State cannot claim any water out of its rivers. Further, under the
Constitution, Tribunal can be set up only when there is a dispute between the
riparian States. As the Haryana is not a riparian State, setting up of Eradi
Tribunal was illegal and unconstitutional
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v fgﬂcfﬂﬁ fgfdbﬂ ) @_H il vﬁmﬁa‘a afsar &g U3 foer UT Tribunal in its
decision held that Rajasthan being a non-riparian State is not entitled to a drop
of river water. Md w3 dafie ?j 2 S T | The letter sent .by the

Government for making non-riparian State Rajasthan a party, was

unconstitutional. &d1 3 AIAG © S Afewr gavenr, feg 3 fefi@ss
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which does not flow through it ? There is no precedent anywhere, not only in
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India, but in the whole world where a non-riparian State has got water from the

river not flowing through it. mad FFFJH, AL wifgat & fgfuw I fa

fioz uat 3 feodt ds wis Bt 3 1 F wim o fem fazw ug foor
o

o far 3, bo & oty 92 35 | I i O Eie amin R witer

J | Till afew years ago, Amarinder was convinced that all agreements reached
among the water-sharing states did not reflect the will of the people, and the one

brokered by Indira Gandhi at the end of 1981 was "more of a political sop” feg
fegt 3 »E It yus vzdt € w9 wfer 3 1 W mHgE OF fa feo feg
o w8dt 3 1 feo fegt ¥ uomes fRGW BY U5 | J9 €W B I5—In
fact, he is on record even demanding now - rejection of all earlier agreements of
1955, 1976 and 1981. oz gwmEs & uet w foor 3 feo & w3 o
faor 3 1 feg ﬁ??j’ & »y Hfem™ 3 | Amrinder Singh ji even wrote a long

article titled "Rivers issue: beyond Eradi report” in an English daily to conclude
that "the option open today is really the only one and that is to allow Punjab the
use of its own rivers and to provide Haryana water from surplus waters of
Yamuna and Ganga and Rajasthan the waters from Narmada." He slammed the
1955 allocations, resulting from a meeting "where no agreement was concluded,
nor were the minutes of meeting laid down on the Table of Punjab Legislature."

frost Teadt o5 der Tt fiféar Wt 1 Br & & 3t Jet UHifSar foaas
At ot it w3 o7t 69 oBn © 2u® I At ot 1 §g I fw

fuz Hifdar It Ht | The 1976 allocation also got the royal rap: "The Central

Govt. order of 24-3-1976, arbitrarily distributed the entire Ravi-Beas surplus
water, based on the decision taken in 1955. Amrinder Singh at that very time

‘'was very clear that it was no longer relevant. The agreement between three
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Congress Chief Ministers on 31-12-81 was more of a political sop, as the water

purported to be distributed did not exist, a situation the then Chief Minister .

Darbara Singh was induced to accept.
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fe37 | The §upreme Court reminded the Punjab Govt. that the construction of
SYL canal started only after the agreement entered into amongst Haryana,
Punjab and Rajasthan §¢ MHIENS, Hd g8t 7Y Haod Toud m )
39 T9¢ 3 THIYZ A3 in the presence of Smt. Indira Gandhi on December

13, 1981 and as a consequence, both Haryana and Punjab had withdrawn their
suit relating to the sharing of water under the Inter State Water Disputes
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I5 | WHRES Yo Msdt e i, gt feer ardt e fenfasiers wmems
?"Tcﬂ; ﬂof | She was the Prime Minister of India. It was an assurance and

commitment given by the Prime Minister of the country to the people of Punjab
through the C.M. of Punjab that justice would be done to Punjab and no injustice

would be done to Punjab. This was the commitment. 87 3 ¥™E feg 1“3@20[ dJ
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it 1 No government of Punjab ever written to the Government of India that
we will stop this water to Rajasthan or to Haryana because we do not have any
surplus water. We never visualized the situation and what is -going to happen

after 20-30 years to Punjab? Never at any stage any Member of Parliament from
Punjab jointly raised this issue in the Parliament. Today, we talk about Section

78, 79, 80 of the Punjab Re-organization Act. We have never challenged it. fen
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List-1: Regulation and Development of Inter-State rivers and river-

valleys.
...to the extent to which the Regulation and Development

A under the control of the Union is declared by Parliament by
law to be expedient in the public interest.

iw g J fa for WA® 3 o 3 ugEle & ATt B

N g 3 w3 & It aet et 7 wEdiie It 3 1 few Fad

g @z@mwmﬂ@?anwmmmwg
a

Article. 262 - Disputes relating to waters.

Adjudication of disputes relating to waters, inter-state rivers or
river valleys.

1. Parliament may by law provide for the adjudication of any dispute
or complaint with respect to the use, distribution or control of
water or of any inter-State river or river valleys. Notwithstanding
anything contained in the Constitution, Parliament may by law
provide that neither the Supreme Court or any other Court will
exercise jurisdiction in respect of any such dispute or complaint as
is referred in Clause I.

This means that this is not an inter-state dispute.

Mr. Speaker : You are sitting in an Assembly not in Parliament.

~ N Sardar Jeet Mohinder Singh Sidhu : Punjab has the sole right over
4 the waters which flew through Punjab. UAg € ughi €3 fed® i & of
Ja 3 1 fog foldns Wz 3 1 fem 3 uwt wes wioe 3 w3 FIEd
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— Commission, we will be going to a Commission, this is my assurance to this
House that I will call an All Party meeting to discuss this issue to sort out this

° matter legally/ administratively. 7€ € o8l HAG wedr 31 o1& urge!
Wifdar #erd 1w ugde 3 fem feT owmiet mlonst ot 3 fa

T3 5 T g 9% witEe RS @ | I o 7 sedmeed

' & wo T 9, Q3 @9 | 7 fewew & feele T 7 vEm WS e
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Mr. Speaker : First, I will put the amendment moved by Sardar
Parkash Singh Badal to the vote of the House.

Question is--

That the words "keeping in view the internationally accepted principle
of riparian rights" be added in para 4 of the Resolution and the para be
read as under:-

Therefore, in pursuance of clause (1) of Article 252 of Constitution of
India, this Assembly hereby resolves "to take all possible administrative

. and legal measures to safeguard the State's interest keeping in view the
internationally accepted principles of riparian rights and protect it from
the damage likely to be caused as a result of recent order of Hon'ble
Supreme Court of India.

. The motion was carried.

dues deals Mw : mifs wioe, ¥ a@dikars 3 wder o,
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[ dewity fiu] |
J5, Tied fonafim Hisredt § M@ 9o, ot deg Faag & A yus Vsd

dfier I i Gy o wisamdEa s iR 9 1w & fEst Mg
Waafimi €8 det dfw dedft, they are looking into the problems of Punjab. I
will take the House into confidence as well as all the political parties.

Mr. Speaker : Question is--

" Punjab is a predominantly agrarian State and 2/3™ of its population
depend upon agriculture for their livelihood. The State is not only the sword-
arm of India, but its hardworking farmers have also played a sterling role in
providing food security to the country . Even today, the State continues to be
the single largest contributor to the Central-grain-pool. This could not be
possible without adequate and assured availability of water for irrigation.

Unfortunately, so far the allocation of Ravi-Beas waters have been
affected by ad-hoc decision and agreements, dictated by prevalent
circumstances, rather than by the internationally recognised principles of the
riparian/basin states. - Besides, in the face of depleting water inflows and
increasing requirements of water for irrigation, any inter-basin transfer of waters
from the Punjab is bound to be at the cost of existing users, specially the
farmers. Nearly nine lac acres of Punjab land will go dry in such a situation,
affecting around 15 lac agricultural families and farm labourers.

Providing water to one set of farmers by depriving the other of its
existing user, is neither going to help nor serve any national cause. It will,
however severely add to the woes of the Punjab farmers.

Therefore, in pursuance of clause (I) of Article 252 of
Constitution of India, this Assembly hereby resolves to take all possible
administrative and legal measures to safeguard the State's interest keeping in
view the internationally accepted principles of riparian rights and protect it from
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\

the demage likely be caused as a result of recent order of Hon'ble Supreme
Court of India.

Now, therefore, after detailed discussion of various aspects, the Punjab

Vidhan Sabha expresses grave concern and anxiety over the matter and resolves

to :--

/,

(a)

(b)

(©)

Adopt the resolution, passed in the all party meeting held on 12-6-
2004.

Sponsor an all party delegation to meet the president of India and the
Prime Minister for suitably conveying to them the sentiments of the
House and to request them to use their good offices for securing a fair
solution to the problem.

Urge the Government of Punjab to take all possible legal and
administrative measures to protect the interest of the people of Punjab."

Sardar Balwinder Singh Bhunder: Speaker Sahib Sir, it should be

passed unanimously.

(The motion was carried unanimously).

DISCUSSION ON GOVERNOR'S ADDRESS
Mr. Speaker: Yes, Shri Sunil Kumar Jakhar ji.
Shri Sunil Kumar Jakhar: Sir, I beg to move -

That an Address be presented to the Governor in the following
terms:- v
"That the Members of this House assembled in this
Session are deeply grateful :to the Governor for
the Address which he has been pleased to deliver to
the House on the 15" March, 2004.”"

Mr.Speaker: Motion moved-

‘That an address be presented to the Governor in the following
terms :-
"That the Members of this House assembled in this
Session are deeply grateful to the Governor for the
Address which he has been pleased to deliver to the
House on the 15" March, 2004."

Mr. Speaker: Now Sardar Randeep singh to second the motion.
Sardar Randeep Singh: Sir, I second the motion.

Mr.Speaker: Discussion.
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"It is & matter of record that the public ssctor investment in the Siate of A
Punjab kas besnn minimal. Bathinda oil Refinery Project came to the State of R

Punjeb in public sector with as outlay of approximistely Rs. 16,600/-Crores.
This is the only major Govi. of India mdusirial projeci coming to the State of
Punjab. Although the land has been acquired bub the implementation of the
project s very siow, The Govt. of indis is considering disinvestment from ~
Hindustan Petroleum Corporation Lid, (HPCL), which is the major contribitor  ~
to this project. Under these circumstances, the progress of the project is further $
likely 10 be slowed down | thus depriving the State of the early gains which may
acerte an the compliegtion of the project. We, theretore, steongly feel that this
project should ba taken out of the disinvestment process for early completion”, -
fog G Wy whwen 95 Taod Wi o wiw feededt & Uww & wadh |
T {wrgE 5ft d grfe 1+ ¥ afde I the prestige of having ¢il refining
capacity in Punjab fiw cutweigh in other considerations which the Chiefl Minister
may have. S mflag wim, go3 wu@ o83 feg Jwy daeg fodies
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Mr. Speaker : The House stands adJourned till 2.00 P.M. on
Thursday, the 17" June, 2004.

(The Sabha than adjourned* till 2.00 P. M on Thursday, the
2.27 P.M. 17" June, 2004)
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PUNJAB VIDHAN SABHA

Thursday, the 17th June, 2004

The Vidhan Sabha met in the Punjab Vidhan Sabha Hall,
Vidhan Bhavan, Sector 1, Chandigarh, at 10.00 A. M,
Mr. Speaker (Doctor Kewal Krishan) in the Charr.

STARRED QUESTIONS AND ANSWERS
didtet 3y I 95 afde ufses
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B @ Get 8w 31 w9, milad mrfow, ¥ feT afw afoet gger of fa
IBYS ABTIATT THIT BMd ©F SHI 106.7 JUT & faeTaw 13T aret
At 1 106.7 gUe € @82 At 153 gud e Ang efew I #ig 106 €
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WHT 218 T4F 39 BY 22 TE'T JUT YU 1T I | fasgs A Agar
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feg e g, @er%wﬁmrwwuwwwmfarm
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At &391 fa 1500 & yafaa faQ oat €9 o Ug wvat € AN
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AIeT HaYl3 fiw ew : milaa rrfag, fea eelsiiis =ass
nugd fsaser 3, fofu@es feashia 381, fer et 33 Betam 05

Speaker Sahib, an article “Punjab Government Barters Away Family
Silver for a Song” appeared in the Financial World. Sir, in Economic Times
also, an article was published under the heading ‘Punjab Tractors Sale Marred
by Opacity’. In the Business World, an article appeared ‘The Curious Case
of Punjab Tractors’. Sir, my simple question is that the Government could
have walked away becuase it was not competitive. Why, they did not ?

mutaa wifag, ut & #ie & efamt € g 2w 83 famr 1 dame
2dacan & fanfeadnene 3 emiw 1020 J33 gfum &2 yrfee anfenr
J1 At 3t At. qust fan & fegt & 2fewr I, @9 frage ffa dust Tt
fagg © 39 3 ofv aret w1 faost mit 3T Y. feo S99 utem s T,
feqt & witfemT T 3 feg n@rig I e TN UesTgder o fa &
fegt & €%t € &% A® Mate a13T 3, €W wa=a At st At wud
g faad Ast I »fdt sdt 29 ATl ? Aulae Afay few e srfaar
Uldtnz At yafaar yidhs faar 37 3 s, U7 s &7 15 78,
faara?
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Mr. Speaker : Question Hour is over. The remaining

Questions shall be deemed to have been answered under Rule 38

. of the Rules of Procedure and Conduct of Business in the Punjab
Vidhan Sabha (Punjab Legislative Assembly).
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MATTERS RAISED DURING ZERO HOUR (RESUMPTION)
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Hi I8 : THEQ 3 AUTETST | g 3 ¥t 91w feu d fa fros asf fee
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T3 39 I wls © o6 | gAdt 91 feu I fa Ua niaat i S 2. ¥
fefue ag fe€& 3 Gv Sy 8= fa 7 W9 ffa vas v & 7 Ust gait »f
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fast wt i feg mreg g9 8= fa i U3 saret 92 | Mo W9 83 © :
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Mr. Speaker : Please, sit down. Kindly take your seat. ‘

CALL ATTENTION NOTICE UNDER RULE 66
(SERIAL NO. 5) v

Mr. Speaker : Now, Call Attention Notice, Chaudhary Nand -t ’
Lal Ji, Shri Des Raj Dhugga, Shri Tikshan Sud. Nobody is here. Next ¥
item, Papers to be laid.

(FEfug At € Aes S99 99 &7 de a9 feg fors feeg
H3™ 4R & 3 Afanr )

PAPERS LAID ON THE TABLE

Minister for PWD (B&R), and Elections (Sardar Partap
Singh Bajwa) : Sir, I beg to lay on the Table—

- 1. The Punjab Minerals (Vesting of Rights) Rules, 2003, as
required under Section 8 (3) of the Punjab Minerals (Vesting of Rights)
Act, 1994.

2. The Punjab Privately Managed Recognised a Schools
Employees (Security of Service) (First Amendment) Rules 2004, as
required under Section 15(3) of the Punjab Privately Managed ’ )
Recognised Schools Employees (Security of Service) Act, 1979.

3. The Annual Report and Accounts of the Punjab Ex-
Servicemen Corporation for the year 2001-2002, as required under il
Section 23 (6) of the Punjab Ex-Servicemen Corporation Act, 1978.
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4. The Annual Reports of the Punjab State Hosiery and
Knitwear Development Corporation Ltd. for the year 1998-1999 and
1999-2000, as required under Section 619-A of the Companies Act, 1956.

5. The Annual Accounts and Audit Report of the PEPSU Road
Transport Corporation for the year 2001-2002 alongwith statement
showing the reasons for delay in laying the said report, as required
under Section 33 (4) of the Road Transport Corporation Act, 1950.

6. The Annual Report and Accounts of the Punjab Smail
Industries and Export Corporation Ltd. for the year 1999-2C00, as
required under Section 619-A of the Companies Act, 1956.

7. The Annual Reports of the Punjab Urban Planning and
Development Authority for the years 1999-2000 and 2000-2001, as
required under Section 54 (2) of the Punjab Regional and Town
Planning and Development Act, 1995.

8. The 26th Annual Report of the Punjab State Electronics
Development and Production Corporation Ltd. for the year 2001-2002,
as required under Section 619-A of the Companies Act, 1956.

9. The 21st and 22nd Annual Reports and Accounts of the
Punjab Tourism Development Corporation Ltd. for the year 1999-2000
and 2000-2001 as required under Section 619-A of the Companies Act,
1956.

RESOLUTION REG. RECOMMENDATION TO THE STATE
GOVERNMENT TO REVIEW ITS EXISTING POLICIES FOR
THE WELFARE OF SCHEDULED CASTES/BACKWARD
CLASSES AND ECONOMICALLY WEAKER SECTIONS
OF THE SOCIETY IN THE STATE

FeEY Ay fRw »i&a : Jt WS A7, B yra™e g9er ot fa—

“fgg AYS IH Adad & a'H <9 nm?m/uasﬂw
FEDt wig wirafaar 39 3 aHEd =991 ©f IHTE BT mruShit T
St & Mt ggs w3 Bia 38 a3t Y3 g9s wet fegt &
mwgmmsﬁwmmease’rm
gaard |’

Mr. Speaker : Motion moved—

“This House recommends to the State Government to review its
existing policies for the welfare of Scheduled Castes/Backward Classes
and Economically Weaker Sections of the Society in the State and take
further effective steps for their proper implementation to achieve the

targeted results.”
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H&Gar fsuet sulas : Hﬁmmmamafa
&7 niruw &g It 57 a9s |

Aaerd 33 fAur .+ *k *k
Mr. Deputy Speaker : This is no Point of Order.
OBSERVATION BY THE CHAIR

' watier fsuet mulas : B AWT Hadar Hae afogs @ farrs
&g g aiw fenr@et grder ot fa faos watiar igg wioe & sizg
g fo o@n 3% 31 BT g Bt e I, v €7 @ ez
memifenm?mﬁmmmmﬁamﬁ% e
fe ogn a5 fan siseg set miger § 3 Gu aele mety 3 ot
&gl fa@“f?:r WMTEHGE ST AET § fa even the Advocate General used
to occupy the seat of the Chief Minister. Kindly all Hon’ble Members please
note that no Member should sit on the left side of the Hon’ble Chief Minister,
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OF THE SOCIETY IN THE STATE.
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Fo&ot feT :far ﬁﬂ'T-s a8 HeTs 9% 9T e uETS U9 er-udu &

**Expunged as ordered by the Chair.
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‘E‘a‘mﬁ”aerafﬁumaaw r gaTst gasar far g fiw fee
sr?;arrarrra’wfwwﬁaﬁ;%aTT!mwumg%ﬁe*fs@aT
foasT gon ©f B3 § 1 ufost wead & 9 gy a9t &fz7 3 e &t fa
WUt & 95 &t a9ET | UiTSt mea & 3t e s e fag wg @t
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39T & 9i% &1 | fe8 Agad 81 T | g% eHEw 88 9% | Hat 83T J fa
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